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(iii) To ace a focal point for the 
di emination of all knowledge relatin~ 
to clisa er management and be rhe 
c;,italyst of development and relief ·11: -

tivities. 

l ·hi: Group bas further added 1ba.t the 
.National Jnstitutc should, under no cir-
cum,.;taoce . duplica te the activities of ·~11e 

exi ting training and research institution:-.. 
Further. while the State Governments will 
be primarily respoD.S"ible for all aspects of 
uif'as ter preparcdne s management and 
J'fC\'~ntiun, the responsibility of the 
Central Government for tlte overall guid-

:.i.n.ce and supervision of this task will rcs1 
with the National Jnsti1ut.c which is pro-
flD"ed by tho Group. 

Air Pollution Posting Health Hazard 

6286. SHRl HARINATH MISRA.: 
SHR1 AMAR ROY PRADHAN: 

Will 1he PRl:\11:: MINISTER be ple:.1-
sed to stat~: 

(a• J whether GovernmeoL's ~illention 

-h:t.. been drawn to 1bc news-it.em under 
·the caption "Air Pollution }>osin~ hcallh 
~&1 z:&1rd" a_<; published in the Times of 
lmli !t dated 6th February, 1982: 

( bl i.f so, whether Prof. J. M. Dave. 
De&1n School o( Environmental Science~ 

Ja waharlal Nehru University Act, enacted 
oul that the Air Pollution Act, enacted 
last year suffers from various lacunae ; 
anJ 

( c) if so, Government's reaction to 
e~1cb of the difficulties pointed out by 
Prof. Dave and the remedial measures 
that have been taken or are proposed. to 
he taKen in thi: connection? 

THE MINISTER OF STATE lN THE 
D EPARTMENT OF SCIENCE AND 

ECHNOLOGY.' ELECTRONICS. AND 
E NVIRONMENT AND OCEAN DEV ... 
LOPMENT (SHRI C.P.N. STNGH): ( a J 
Ye. Sir. 

(b) Yes Sir. Tbe Air {Prevention an i 
onlrot of Pollution) Act. ·1981 has come 

into Corer ia May, 1981. .while the rule 
under the Act arc still being framed for 
notific tion. There has i11ot thu bcc'n 
adequate orportunity. 0 far to tc:-.t '1fic 
Je£islation. 

(cT The' sugg03tions made by ProL 
I 

Dave have however, been µoted, anLl 
nece sary acfion will &e taken if the c.:tiSI · 
ing provision of law are found to be in-
adeqlfate to rrevent ~nd control air pollu-
tion . 

Recovery of House Tax Dues by the 
Revenu~ Recovery CeH of Delhi , 

Muoicipa.I Corporation. 

6287. SHR I BHEEKHABHAI: WiJI 
the Minister of HOME AFFAJRS be 
pleased to state: 

(:.J) wbcther it is a fa~t. 1ha1 the Oe'lhi 
l\lunicipal Corporation direct., the Re-

venu.:: Recover)' Cell to recover the House 
Ta:x dues: 

( b) if so. wherher it is also a fa.c l lhtilJ 
the investories of dues thus collected by 
the Recovery Cell, Karol Bagh, are either 
not reaching the Corp.oration (We I 

Zone) or being scnl with wrong cntrie' 
\.'.a.using lot of harassment to the Tax Pay-
ers in whose accounts the <.lues r 111.a in 
outstanding even after they have p:1id 
fully: 

( CJ whether it i~ also a fact that there 
1s inadequacy of staff in Municip. I Corpo-
rnlion (West Zone) "in Property T ax Col· 
lccting Branch; and 

( d l if so, the steps Government pro-
pose to take to-- remedy the situation? 

THE MINISTER OF STATE IN TH .:-
MINIST RY OF HOME AFFAIR . 
. >\ND DEPARTMENT OF PARUA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUDBAIAH): (a) and (b). T he 
Municipal Corporation .of Delhi has repor-
ted that the Centrat Recovery Cell al 
Karol Bagh collects dues of Property 
Ta"<cs in arrears. A copy of the challan 
for the payments received indicating de-
1 ai I of the propertie:i: and the payments 




